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3’/ ORDER
PER ABRAHAM P.GEORGE, ACCOUNTANT MEMBER:

When this appeal was called for hearing, it was noticed that the
following defects pointed out by the Registry was not completely rectified:

1. Grounds of appeal before CIT(A) not filed.

2. PAN No. wrongly filled in challan copy.
2. Assessee has indeed filed a letter in which it states that its PAN was
changed due to conversion from a Limited Company to Limited Liability
Partnership. However, records appended for justifying such conversion

were not authenticated nor certified by any person. Accordingly, I am of
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the opinion that the defects remain to be rectified by the assessee. Since

the defects are not rectified, the appeal cannot be taken up for

adjudication.

3. In the result, the appeal filed by the assessee is dismissed in limine.

Order pronounced on the 31° day of October, 2018, in Chennai.
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